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NATIONAL COMPANY LAW TRIBUNAL
DIVISION BENCH - I
CHENNAI

ATTENDANCE CUM ORDER SHEET OF THE HEARING OF CHENNAI BENCH, CHENNAI
NATIONAL COMPANY LAW TRIBUNAL, HELD AT 10.30 AM ON 12-03-2020

PRESENT: SHRI R VARADHARAJAN, MEMBER-JUDICIAL
SHRI. ANIL KUMAR B, MEMBER - TECHNICAL

APPLICATION NUMBER : 1A/277/2020 IN

PETITION NUMBER : IBA/1052/2019

NAME OF THE PETITIONER(S) : SRIVIDHYA SUBRAMANIAN (IRP)

NAME OF THE RESPONDENT(S) : DISHA COMMUNICATIONS PVT LTD

UNDER SECTION : SEC 60 OF IBC

S.No. Name (in Capitals) Represented by Signature
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IA/277/2020 in IBA/1052/2019 1

ORDER
AR for IRP is present and seeks the cost which is required to be paid to the IRP as
per the direction of this Tribunal stands delayed by the Operational Creditor while in
the process of CIRP and in the circumstances seeks for exclusion of the period
under the CIRP. However, we find that this Application has been filed prematurely
under Section 12 (3) of IBC, 2016. A period of 180 days has been provided for the
CIRP and in addition 90 days period has also been provided with a power to extend
another 70 days by virtue of the recent amendment made effective from 17.08.2019,
In the circumstances, if necessary let the IRP / RP can move the Application at the
time of expiry of 180 days seeking for extension / exclusion of the period in relation

to the CIRP. With the above direction, this Application stands closed.
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